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Authorised English Translation

HARYANA GOVERNMENT

EXCISE AND TAXATION DEPARTMENT

Notification

The llth July, 2003

No. 5.0. 9851.A. 6/2003/S. 60/2003.—In exercise of the powers conferred
by sub -section (1) of section 60 of the Haryana Value Added Tax Act, 2003 (Act
6 of 2003), and all other powers enabling him in this behalf, and with reference to
Haryana Government, Excise and Taxation Department, notification No. Web 9/
HA. 6/2003/S.60/2003, dated the 3rd July, 2003, the Governor of Haryana hereby
makes the following rules further to amend the Haryana General Sales Tax Rules,
1975, as saved under clause (d) of sub- section (2) of section 61 of Haryana Value
Added Tax Act, 2003, read with rule 81 of the rules framed thereunder, namely :-

1, (1) These rules may be called the Haryana General Sales Tax ( Amendment)
Rules, 2003, as saved under clause (d) of sub -section (2) of section 61 of the

lai YtI1nValue Added Tax Act, 2003 read with rule 81 of the rules frarmd thereunder.

(2) These rules shall come into force with effect from 7th day of July, 2003.

2. In the Haryana General Sales Tax Rules, 1975, in rule 28A (as saved
under clause (d) of sub -section (2) of section 61 of the Haryana Value Added Tax
Act, 2003), in sub -rule (5) for the existing clause (g), the following clauses shall be
substituted, namely :—

"(g) An appeal from the original decision of the Higher Level Screening
Committee shall lie to the Haryana Tax Tribunal constituted under
sub -section (1) of section 57 of the Haryana Value Added Tax Act,
2003 (Act 6 of 2003), if preferred within 30 days of communication
of the decision.

(a) All appeals filed with Secretary, Industries under clause (g) before
commencement of these rules but not decided by him shall stand
transferred to the Haryana Tax Tribunal after commencement of
these rules.".

CHANDIM SINGH,
Financial Commissioner and Principal Secretary

to Government Haryana/ •
Excise and Taxation Department.
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